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ORDE_R

- This M.A., has been filed by the ‘,appl‘icani‘: for certain
amendments - in the O,A. It is stated that due' to inadvertence

the name of the Postmaster(Gazetted), Midnapore, P.O. and Distticta

| Midnapore has not been added as respéndentjyyo.é in the 0,A, So,

the applicant be allowed to add the aforessid person as respondent

No.6 in the O,aA,

C 2, We have heard the 1d, counsel for both sides over

the M,A, - 1d. counsel for the resppndents has no objection

to allow the prayer of the applicant,

3. The M.A. is allowed. The applicant is directed to

furnish a copy of the application to the. ether side after

making necessary amendment as sought for. No order as to cOsts.
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